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Small scale lamp manufacturers

-1:3319. SHRI GURUDAS DAS GUPTA:
Will the Minister of INDUSTRY be plen-
sed o nstate:

(a) whethey Government are  aware
that there is a complaint that a recent
Governmen; order regarding Small Scale
lamp manufacturers has resulted in
throwing out of job of a large number of
workers; and

(b) if so, whether Government have
looked into the complaintg and if so, what
are the details of the order and what
steps Government propose to take to
mitigate the hardship caused to workers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHA-
LAM): (a) Government have received
representations from industry aganst the
Government Order, imposing
ISI mark on GLS Lamps upto 100 watts
_expressing apprehensions about loss  of
job of a laxge number of persons,

mandatory

(b) (i) Yes, There is no threat to a
large number of persons being thrown
out of job as a result of this Order;

(ii) The Orde; spell out that ‘No.’
person is permitted to manufacture or
store for sale, sell oy distribute any
GLS Lampg which do not conform to
the specified standard and it would be
with IS] certification mrark’.

(ili) In view of b(i) above, question
of taking steps by Government does not
arise.

Restriction on import of drogs

3320, SHRI 8. S. AHLUWALIA: Will
the Minister of INDUSTRY be pleased
to state: '

(a) the nameg of drugs in respect of
which his Ministry recommended to the
Chief Controller of Imports and Exports
for imnosing a ban or restriction on im-
ports during the last two years upto 30th
June, 1987; ; ) h

(b) what was the production of ihose
drues during the last two years, yearwise,
alone with the estimated requirement for
1987.88; S

{c) what were the considerations on
which restriction or ban was recommended
in each case;
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(d) the names of the drugs for which
requesty to impose a bap or restriction are
pending with his Ministry;

(¢) what are the reasong for keeping
these requests pending; and

(f) what is the Policy of Government
in this regard? o :

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R. K.
JAICHANDRA SINGH): (a) and (b) The
information asked for is voluminouy
and time ang efforts involved in collect-
ing the required information will not be
commensurate with the results likely to
be achieved.

(¢) Decisions to ban or restrict imports
of drugs and taken after examining the
various factors including demand and
.availability.

(d) The recommendations for banning
or restricting imports of drugs are sent
to Office of Chief Controller of Imports
and Exports as and when necessary.

A (e) Does not arise.

(fy The recommendations for banning
or restricting import of drugg are  sent
to Office of Chief Controller of Imports
and Exports after examining the various
factors including demand and availability.

Naphatha Cracker units in Madras

3321, SHRI M. VINCENT: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government have issued a
letter of intent for the establishment of
.2 Naphtha Cracker Unit at Madras; and

(b) if so, whether it is coming up
under the Public, Joint or Private Sector;
and if not, what is the stage at which the
clearante for this project is held up and
what are the reasons therefor?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R. K.
JAICHANDRA SINGH): (a) No. How-
ever, a letter of intent hag been issued
to M]s. Madras Refinerieg Limited on 6th
February, 1987 for the manufacture of
the following items based on naphthai——

(i) ( xylene 30,000 tonnes

(ii) Benzene 30,000 tonnes
(iii) Terephthalic .
Acid (PTA) . 1,50,000 tonnes.

(b) The pattern of investment for set~
ting up of this project has not been deci

© ded.
Allegations  against National Project
Construction Corporation
3322, SHRI  KATLASH PATI

MISHRA: will the Minister of ENERGY A
be pleased to state.

(a) whether jn April last, the Nationa}
Federation of Co-operative and Public
Sector Employees hag submitteq to the
Prime Minister a memorandum enlisting
certain specific malpractices indulged in by
the Chairman-cum-Managing Director of
National Project Construction Corporation
and if so, whether any investigation has
been conducted into the matter and with
what results; and

(b) what further steps are being taken
in this regard?

THE MINISTER OF STATE IN THRE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHATGI): (a) and (b)
Yes, Sir. A letter from the WNational Pe-
deration of Cooperative and Public See-
tor Employees containing some allegations
against the Chairman-cum-Managing Dinzc-
tor of National Projects Construction Cor-
poration (Ltd.) hag been received by
Government. Some allegationg have algea-
dy been examined, while others are under
eXxamination in the Department. A final
view could be taken only after the

charges have been fully examined,
s



